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T 48 Taee T ATST A% o TAGT TATL IToT FA o (7 ghaT gl

feoquft.-- S &3 T Faw & o1efi et 531 & fore ofers 99T, T, |91 &
TfEed ¥ g o S % O |, wUeTHES wod, foee-ar & qiforse uier
A THUSLT & 81 HT (1) TAT TG4 (< T Feoquft 3 AT 3T T2F G0 H9T AT
TREg o STT9 o ATHeT | T THuesl &od 81 (1) (2) TAT Tai (o T feeqoft

sETe AT gi.

15. TEIHAT i o IT ITh GIT TSATT o S & TROTHETST HAT TUF &
e it T9m & UAT FiT WAT AT T Fcded I AT T T TEATAT F qTEL 2,
HEATAT T ATAT ATTET ATAT o (oI Ivgl ATAT TAT 7T Al 6 (7T gHaT< g,
STT T 39 #3it 90g o faered & &% 0@ =7 (AaHi & otefi= =7 2.

16. Feawaer ffawed uve St fMfaeed (Cafoit uve St TaATSsT) &, 1957 &l

TAg G Meq 6T ST &

g =9 T A At & srefite &t 75 IS a1 A7 & TS AT AT 6 a9
o UHT 9T AT FHATe! o FAAT F Fhvgl 9T TSN § TG 7 Bf, 3T FIAAT 5
TCEATHT TS o ST T T AHSAT A,

HETTRL o TSTATA o ATH & TAT SATRLATIATY,

1 ft. 9. &, Ay afee,
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GOVERNMENT OF MADHYA PRADESH
GENERAL, ADMINISTRATION DEPARTMENT
NOTIFICATION

Bhopal, the 31st December 1964--Pausa 10, 1886.

No. 5109-1949-I(1).--In exercise of the powers conferred by section 11, read with section 4 of the Madhya
Pradesh Salaries and Allowance of Ministers Act, 1956 (V of 1957), the State Government hereby makes
the following rules, namely :-

- RULES -

1. Short title and commencement.--

(1) These rules may be called the Madhya Pradesh Minister's (Residences) Rules, 1964.
(2) They shall come into force with effect from the date of their publication in the "Madhya Pradesh
Gazette".

2. Definitions.--

(a) "Act" means the Madhya Pradesh Salaries and Allowances of Ministers Act, 1956;

(b) "Executive Engineer" means the Executive Engineer in charge of the division in which a residence
is situated;

(c) "Minister" means a member of the Council of Ministers and includes a Minister of State, a Deputy
Minister and Parliamentary Secretary;

(d) "Residence" means a residence provided to a Minister under Section 4 of the Act;

(e) "Schedule" means a Schedule appended to these rules;

3. Scale of furniture.--

(1) Every residence shall be initially furnished with furniture; and other articles as per scale given in
Schedule |, and the total expenditure on this Account shall not exceed rupees twenty thousand in the case
of a residence allotted to a Minister an rupees sixteen thousand in the case of a residence allotted to
Minister of State or a Deputy Minister and rupees ten thousand in the case of a residence allotted to a
Parliamentary Secretary:

Provided that this limit may, in special circumstances, be exceeded with the prior sanction of the Chief
Minister:

Provided further that in the case of Parliamentary Secretary, the residence shall be initially furnished with
furniture and other articles at the scale as may from time to time, be determined by the Government in this
behalf.

NOTE. -- The maximum monetary limit specified above for furnishing the residence shall only be

applicable to cases. Where furnishing is necessary in future. An existing residence already furnished shall

continue to be so, till the Government in the Home Department on the advice of the Public Works

Department decides that its refurnishing is necessary. When any item of furniture or any other article is

worn out or damaged due to normal wear and tear replacement may be made by an article of similar type.
16



(2) Whenever, a deviation from the scale, given in Schedule |, is necessary to suit a particular residence
and/or to meet the wishes of the Minister, such deviation shall be permitted by the Government in the
Home Department provided that the maximum monetary limit specified in sub-ruled (1) is not exceeded in
any case.

(3) For every article of furniture supplied to a residence to meet an emergent need for a short period, in
excess of the scale specified in Schedule |, a rent for the period of use at Rs. 1 per cent p.m. of the value
of the article shall be charged.

4. Renewal and replacement of furniture.--

(1) Renewal or replacement of nay article supplied to the residence of a Minister under rule 3, may be
made when Government in the Public Works Department is satisfied, that a particular piece of
furniture or any other article has become unserviceable, due to damage or normal wear and tear.

(2) If any piece of furniture or any other article supplied to the residence of a Minister under Rule 3, is
damaged or lost (a) otherwise than by reason of normal wear and tear, or (b) by reason of avoidable
circumstances, the loss to Government, as may be assessed, shall be made good by the Minister
himself. The authority to decide whether or not a particular article has been damaged (a) other than by
reason of normal wear and tear, or (b) by reason of avoidable circumstances will be the Public Works
Department in such case.

5. Physical verification of furniture. etc.--

(1) The articles supplied to the residence shall be physically verified by the Executive Engineer at least
once in a year.

(2) When a Minister vacates the residence provided to him the Executive Engineer shall physically verify
the articles supplied to the residence under rule 3 and 4.

6. Maintenance.--

(1) Additions, alterations or modifications of such nature as will not come within the purview of normal
repairs shall not be permitted, except with the prior approval of the Home Department and the Finance
Department.

(2) The Public Works Department shall carry out necessary repairs, to the residence, the annual
expenditure on which shall not exceed the limits prescribed for Class | Government buildings for this
purpose.

(3) The Public Works Department shall also carry out necessary repairs, polishing and varnishing of the
furniture and washing of carpets and screens, provided that the annual expenditure on this account
shall not exceed the monetary limit specified in Schedule Il. (3-a) Average monthly expenditure on
maintenance of garden including water charges but excluding the pay of gardener provided under
Sub-Rule 6 shall not exceed Rs. 300.

(4) (a) Separate meters shall be installed in each residence for as certaining the monthly consumption of
electricity and water--

(i) for domestic use of a Minister;

(ii) for garden, office and security measures; and

(iii) in each of the staff quarters occupied by a Government servant.

17



(b) Monthly bills in respect of item (1) of clause (a) shall, in the first instance, be paid by Government in
full. Any amount in excess of Rs. 400 in case of the Chief Minister and Rs. 200 in case of Minister shall
then be recovered from the Chief Minister/Minister concerned and credited to Government account.

NOTE -- This provision will apply with effect from the date of fixing of separate meters at the residence of
Ministers.

(c) The bills in respect of item (ii) and (iii) of clause (a) shall be paid by Government in full except to the
extent indicated in clause (d).

(d) Private Secretary to the Minister and Class Il Government servant's occupying staff quarters shall bear
fifty per cent of the electricity charge in respect of the electricity consumed by them in their respective
quarters.

(5) The actual municipal taxes in respect of the residence shall be paid by Government.

(6) Government shall entertain one Chowkidar, one Farrash, one sweeper and one gardener for residence
provided to a Minister.

18



SCHEDULE -1
[See Rule 3 (1)]

LIST "A"
Standard list of Furniture and furnishings for Ministers/Ministers of State and Deputy Ministers,
Bungalow :-
Serial No Description of article Minister Minister of
of furniture etc. State/Deputy Minister

(1) (2) (3) (4)
1 Almirah with mirror 1 1
2  Almirah without mirror 3 3
3 Almirah small 1 1
4  Bath Grating Wooden 4 3
5 Bath tube G.I. 4 3
6 Bed Coir Charpay 4 4
7 Bed niwar or spring wooden 8 6
8 Bed Sheets 16 12
9 Bench garden 1 1
10 Book Shelf (case) 1 1
11 Bucket brass 2 2
12 Bucket G.l. 4 3
13 Carpet For drawing, bed and dining rooms
14 Chairs with arm 10 8
15 Chairs dining armless 12 12
16 Chairs half easy 10 8
17 Chest of drawer (big size) 1 1
18 Clock 1 1
19 Covers for bed pillows 32 24
20 Curtains for doors For doors in drawing, bed dining and dressing rooms
21 Curtains for windows For all rooms mentioned above
22 Desk writing (ladies) 1 1
23 Drums for provision of different sizes 4 4
24 Drums small 4 3
25 English dinner service set with 1set 1set

spoons, forks and knives

26 Flower vase 2 2
27 Galicha For drawing room For drawing room
28 Gund brass with cover 2 2
29 Matterssas cotton 8 6
30 Milk safe 2 2
31 Mosquito attachments with nets 8 6

19



32
33
34
35
36
37
38
39

40
41
42
43
44
45

Mugs enamelled

Miscellaneous kitchen requirements
Pillows bed

Photos of National Leaders

Rugs for beds

Side board

Soap tray and soap cases

Sofa set cane with cushions consisting
of 2 single and 1 double Sofa.

Sofa set spring as above

Stools

Stools ordinary

Table centre and side talbes

Table cloth dining

Table dining (extending)

12 persons)

46
47
48
49

50
51
52
53
54
55

O NN

Table (dressing with mirror)
Table ordinary (writing)

Table Spare

Takhat Woodr with cotton gaddi
and two round pillows (gaddi and
pillows with two covers each)
Tea-poy

Tea service set (of 6 person)
Towel bath (Turkish)

Towel rack

Towel coarse

Wash basin

1set
16
1set

1set

1set
2
4
1set
4
(For 12 persons)

Electrical Appliances

Electric Heater
Electric Iron
Electric Kettle
Refrigerator

Radio (receiver set)
Table fans

Table lamps

Air Cooler

1
1
1

1 When demanded

1

3
3
1

1set
12
1set

1set

1set

1set

1set

W 00 W O© N W

1
1
1
1 When demanded
1

2
2
1

(For



List 'B'

Standard list of furniture and furnishings for Ministers, Ministers of State and Deputy Ministers
Office :-

Serial No. Item Minister Minister of State/
Deputy Minister

(1) (2) ©) (4)

Office and Visitor's Room

1. Almirah 3 2

2. Benches 2 2

3. Carpet 1 1

4. Cane chairs 4 4

5. Chairs 4 4

6. Chairs revolving 1 1

7. Chairs for table 4 4

8. Chairs half easy 2 2

9. Chicks For all doors and windows of office rooms of

Minister/Minister of State/
Deputy Minister and his personal staff.

10. Door mats For all doors in office rooms

11. Durries 2 2

12. Racks 3 3

13. Table office for Minister 1 1

14. Table writing for Private Secy./
Personal Asstt.

15. Table writing for staff

16. Table typist’

17. Table centre

18. Table side

19. Waster paper basket

20. Air Cooler

[ N . U U U U U N
S DN A A A A A
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NN

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.

List'C'

Miscellaneous Kitchen Set

Basin enamel

Electric Sigri

Electric Toaster

Gunj brass with cover
Gunj brass with handle
Grinding stone

Hot case

Indian sytle dinner service set stainless steel Gunj with cover

Katories

Lotas

Spoons

Thalies

Tumblers drinkings
Iron Sansi

Iron Sigri

Iron tongs

Iron tawa

Jhara alluminium and brass
Kettle brass

Ladle brass

Lotas brass

Milk can for 3 seers and 1 1/2 seers
Mortar and pestle iron
Mug brass

Parat brass

Peedas

Saltpepper set

Trays brass

Trays wooden

Tifin carriers

Water flask

Minister/Ministers of State Deputy Minister

22

1
1
1
2
2
1
1
4

36
6
24
12
12
1

2
1
1

2(one of each)



SCHEDULE II

[See rule 6 (3) ]

Chief Minister Minister Minister of State/Dy.
Minister/Parliamentary Secretary

(1) (2) () (4)

Cost of replacement, repairs, varnishing and Rs. 1,500 p.a. Rs.1,000 p.a. Rs. 800 p.a. washing of furniture
and furnishings.
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HeATIT HAT (I TAT AdT) AT, 1972 (FHTE 25 99 1972) H
JHI-THT 7 3 FAT T q17
GTIT 3 T GTIT

(1) T 1978 H FHHTH 15 ZTLT TLATIT

HEATQLT HAT (AqT TAT Acar) ATSTHAA, 1972 GFHTF 25 | 1972) il T 3 |, A7
“ITT Y T TII F TIT 97 9Te8 "3S T T TqI TATHUq =67 SIrr

2) T 1981 H FHHTH 23 ZTIT TATLT

HeTTLT AT (AAT TAT AAT) ATATHIAR, 1972 (FHIF 25 &TTT 3 T
| 1972) T €T 3 o AT I (AEATEga M7 eq1iad =l T
ST, 3T -

T HAT AT T g A1 1 T SqF TH o,
T ST WA AT UF G O @Y T Gy yqw, | G778 F S T A
T I HAT T Teh FIIL &T |7 I919 I TIAqTE Ja+ CINIEARSIERE

ST T 9T 9ia Tl T g1 T a1 €I JTaame

(3) T 1987 H FHHISH 7 ZTLT TTLH

qeqIeT AT (Iq7 TAT TdT) ATATAIH, 1972 GFATH 25 | HOAIT, TSTHAT, 3U-
T 1972) (ST THH T T9ATq G ATARIT & 919 | | HEFIT TAT G944
fAfEte 2) it e 3 F v w Rt g wnfug i=Et & aan

T ST, AATA:- 3. TTH FAT T QT G TG THTH
A, T AH T HAT A Tk gL q1d aF 9919«
TTIHTE aaq, Tod® 3T #T  TE g I | g+
Y TAHTE 9d9 3T T G« Gi=a il Th FIAT,
A &Y, T=TE Y TIAHT aae & ST

(4) TT 1988 H FHHTH 12 ZTLT TATHT

HEATQ HAT (I TAT Aear) ATAIAH, 1972 (FHTE 25 T 1972) (ST THH Td+
e A AfA=IAH F 9 | fAfdse @) it gy 3 F Ty 9w At g
AT sl ST, AT -

T WY, T HAT, IT AT TAT HEHET T T Toh GO €9F T AT T AT
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(5) T 1997 H FHHTF 25 ZTIT TATHT

HEATQLT HAT (IqT TAT FeaT) ATAIH, 1972 FFHI® 25 T 1972) (ST THH THH
AT qA ATATAIH o 719 | f[Afde §) T 917 3 H 9753 *Tah gl 6 T U 01

“TF FSTC I Y- TTTUq T ST,

6) T 2001 H FFHTF 27 ZTIT TATHT

HEATQLT HAT QT TAT FeaT TSI 1972 (FHIF 25 T 1972) (ST THH THE TIATT
q st & 99 § Afdee g) it a7 3 &% = 9 et e sarfug i
ST, 37T -

T WAL, TSAHAT, IT AT TAT HET T il I AT T TAHE oq (3T
ST

(7) T 2008 § FHTF 24 T GLNLT

HEATLT HAT Aq TAT TdT SATTHAR 1972 (FHHI 25 A 1972) (ST THH T T9ATT
q At & 99 o [Afdee g) it a7 3 &% =0\ 92 fAetetad e s i
SIRAERICES

TS HAT, TS, IT HAT TAT HEET A= Hl AT GATC €Y TAHTT aa+ f=1m
ST

8) T 2010 H FHHTH 19 ZTIT TLTLT

HEATLT HAT Aq TAT TdT SATTHAR 1972 (FHHIH 25 A 1972) (ST THH T T9ATT
q At & 99 ° [Afdee g) it a7 3 &% =&\ 92 FAetetad ey s i
SIPAERIGES

T il S G TG AT HAT ] GedTed gl €A, TSTHAT Tl T 16 T2T
ST AT TAT HASIT A= Tl 16 G TIA T aa+ &G>T ST

©) Y 2016 H FHTF 17 GTT TLTY ;

HEATQ AT (AT TAT FeaT) ATAIH, 1972 GFHIF 25 T 1972) (ST THH THH
TEATA A AT IH o A17 F Afdee 8) it gT 3 H 90 T gl AT o T 9T
9Te% TATH ZTE ®IU, 9768 HcqTed golT< & €T I¥ 9758 GqTeiie goY ®9U, 957

T=H 1 gL o TATH I 68 ATAH gL ®IU T 9767 16 FSATC o AT I 9753
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T ‘4 T T

(1) T 1983 § FHTH 7 TT LY

HEATQLT HAT (AT TAT AdT) ATATIH, 1972 (FHTH 25 T 1972) i &I 4 H, 953
" T HAT il 3 TAT 95" 3T TAF HEGT qi=d Fl" TATAT 67 ST,

2) T 1987 § FHIF 7 GTT GG

e AT T G 4 o T I eI ga 7T S79q &l ST, 3740 -

HEAHAT &l T R TG TITHTE T Tl (TFT=Led A1), T4 H31
qTd Y, T9T9 9T AT TRl Tl T oF HAT &l 919 |97 99 T
FERTL T a9T Ts ITHAT AT T GHT q09d i gg °Y, T €9 ITaH

TehTL AedT o ST

(3) T 1988 H FHHTH 12 ZTLT TLTLT

q AT\ it &M 4 % &1 92 et g $1d it S, o700 -

(1) TETHAT I Th AT AL AT T4 TTAHTT ThE Fedl, TAF T30 Fl Th g
G TIAUTH AT edT, ToaFh TSTHAT T I §F 9T TA9TH T Aedm
AT T ST TUT HEaT ai=a F i "9 9 Ii9ETE gehte swer

ST,

(2) T FAT, TSFHAT, ITHAT ¥ HEGT AT H Th g &r a9 9979 €99
gfaum fAat= &=r-s1ear fear s,

(3) ST HAT, TSTHAT, STHAT AT TGN o il 3! TATe 6 I qagad
&Y vt & fgara ¥ afFe wear faar srosm.

(4) T 1992 H FHIF 19 TTLT HATLIT

HETTQLT HAT (AqT TAT Aear) ATATAIH, 1972 GRATE 25 T 1972) T T 4 F TATH
¥ fR=ferfra g =i & stTo, srata:-

(1) TETHAT T QA G T A TG TAHTE TeehT< AT, TAH HAT I Teh g T
Y TIY TTAHTE TR T, TA® TSTHAT [ QT T 979 €9 JTAHTg TohTL
AT 3T T ITHAT TAT HEIT = T A1 d@7 I T(AHTg ThTe Aed]
e StTuATT.

(2) T FAT, TSI, STHAT Sl HHT A= T q1 g €9 TTa7 [ar=e

&T-eaT fogT SITuAT.
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(3) TF TAT, TSTUAT, STHAT 3 TS = Al ST Tarare o S TH °Y
TS &9 Iiated & fgare & < swaar 3w s

(5) T 1997 H FHHTH 25 GIXT TLATLT
e ATS = it &M 4 % &1 a2 Aeferfad g st i S, o7 -

(1) TEIHAT il T FATC TqF TTAHTg ThTE Aedl, Teds HAT &l < g i 97
Y TTAHTE ThRTE AT, T TSTHAT T Teh FATC T |7 TG T(AHTE TohT
AT ST T ITHAT TAT THT Aoa &l G 7 TIF T(AHE TAhTT Tl

ERISI
(2) TR FAT, TSAHAT, STHAT 3T HHT q=F ol I g €I AT (HaT=

-1 fegT STuAT,

(3) AT HAT, WA, IUHAT i HEGIT AT hl ITeh! TSTAT % I &r 9t
&Y Vit & fgara & ¥ et &= Sirosm.

(6) T 2001 H FHIF 27 GTT LT
A ATS = &t &7 4 % =9 02 Ao gy eariod 6 ST oia:-

(1) ETHAT Hl T7Rg GO TG T HTg HARTT TdT, TAT F1 hl S FAT T
HEhTL TdT, T TSTAHAT il G AT I TTAHTE ThL TedT 3T Tedh

SYHAT TIT AT Ao 1 Teh G I 1 ©IF TTAHTE TR TedT faaT
ST,

(2) T FHAT, TSTHAT, STHAT 3T HHGIT AT Fl S FA I T dT18 FHai=
eI IRERIRSIDEIE

(3) Tk HAT, TSTHAT, ITHAT T GH T 1= T IHAT TSI o 21479 9 47
&9 Iiatad  fgare ¥ <= swear foar s

(7)Y 2008 § FHIF 24 TIIT LT

o AterfA= it T 4 i STETRT (1) TAT (2) F T 9T, Feaferiea STemad
FHHLT: TITIUT i 10, AT -

(1) TEIHAT Tl TG FATX T TAHTg TRTE AT, (FFIITT AATSH), TAHh
AT AT A AT I T(AHIE ThE T, Tdh ToTH31 Al g gl a9

TTAHTE ThTT AT, TAT s ITHAT TAT HHT = HT &7 A< 9 ¥
QY YA TeehTL AeaT, foIT ST,
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(2) T FAT, TSTHAT, STHAT 3T HHLIT Ao G i qILG AT €Y (AT

(1) FEIAHT, T HAT, TTHAT, STHAT 3T FEET AT I ASTLG AT €I

TTAHTE |ehTE AT & ST |

(2) AT, T HAT, TAHAT, STHAT 3T HHT =T Fl T8 FA TG
TTaHTE Mat=e &= sar Q3T ST |

(3) AT, T HAT, TSAHAT, STHT 3T HHAKIT A= il Iehl TrAel o T
ST o WAL 9T G T TG TAT T 6 dTg a1 at F9F Jiatad & o &

D N o
@lden Hdl TedT ST,

8) TW 2012 H FHTF 25 T GLTLH

(1) ETHAT I T g I, TAH HAT Tl 19 §ATL T, TSTHAT, STHA]
TAT T Ao I ToATE GOl TG TTAHTE TEhTT FedT T ST |

(2) TEAHAT, T HAT, TSTHAT, STHAT 3T HHSIT AT Hl AeqTsd o< €I

JiaaTe et &= wear fogT SR |

(3) TEAHAT, T HAT, TS, STHAT TAT HEGIT T Tl ITehl Gararel
FO 57 o WA T T &T | TG TAT 7T & d1g< Teh goNT I at
3 v ted & fgama & efFs swear f&aw s |

©) T 2016 FHTF 17 ST L ;
(1) TETHAT ol THUT FATE T, TAF FAT Dl AATATT GO I, THF TSTHAT I
FIA T O YT TAT TAF ITHAT AT T Ga Fl oA AT €T TAHTE

o
Heoh T AedT TIT ST |

(2) TEAHAT Tl TATE AR TAA, TAF FAT il TG AR FIL, TAF TSTHAT I
THATT FSTE T 3T TAF ITHAT TAT T Ao hl ToH1E g €9 AT
aT= &= AT fdT ST |

(3) TEAHAT TAT TAF FAT, TdT TSTHAT, TS ITHAT qAT TAT GEa1T qi=d i
ST TRTETY F MO T & A€ Fqreie FTC T TTAHTH T 5T & q18Lal
ST I O 9% I fad & fgare ¥ ¥ Fear [&ar e |
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T "6" T HATEA

(1) T 1981 H FFHTF 17 ZTIT TATHT

2. WETYQLT HAT (Ad TAT WdqT) ATATIH, 1972 (FHIE 25 T 1972) sl €T 6 =l
STYTRT (2) |, 9768 T HIEL ATAF (STTHT)" o AT YT 972 "&T HIE ATAF (TTH)”
AT T ST 3T 39 Hae | Tg THAT ST 16 I 16 JATs, 1980 & T(aeATad

&I 7 T HITAA

(1) T 1976 § FHIF 45 ZTLT GLNLT

HEATQLT AT (AT TAT AaT) ATATIH, 1972 (FHTF 25 T 1972) (ST THH Z8h
AT A AT AR o 418 7 [Afdse ) i a7 7 % T 9 M ored g
EqTOd T ST, 37 -

wre off @, #rs ft TewEh, w off SuHEt qur i off @udy g9t s
TATIRTT F3, T T3, STHAT T HEET T F FH o G = ehed (T T
UE IYATE UH THT 9T UHT ot 9%, {9900, IToq e o ghare gl Sl foh Tt
ATLA T HAT o TEEAT TAT Ieh T o Taeq] &l el AT HaT AT, 1951
FHTH 61 T 1951) & Tefid THA-HHT T2 qad T Ffhee T afi==1 g 3=

Heeft =T & orefi A g 2.

(2) FTs AT AT, AT ofF Toaw=T, Frs T ST TAT IS AT qH<T Ao G, Tah a8
AT & dTg< UH 31X 9% g, ST T S8 g7 o9 9 Fcdedl & Hagd |
AT 21, UHET feeha i aR=at ua SuA F o e ghare g S o 39 e
U= AT 99 (=T o) & T4 &y T =T g

(3) T 1983 H FHHTSH 24 ZTLT TATLH

3. HETTQLT AT (Aq AT Hear) TS, 1972 GRATH 25 A 1972) T G 7 H,

(F) STHATIT (1) FT ST ITATLT (1-F) F ®F H TTRATT HAT AT 3T T AT
[AsRH T ohd STLTT (1-F) o TF [ME ol ed STLTT e 2T d i ST, &7 -

"(1) T AT, TSFHAT, STHAT TAT HE= 1T gi=ra T a9 I 97 T4 F7
=rfereaT wear fegT s

29



(@) TH TR TAHRATRT ST (1-F) H, TIH I AT AT 9067 ahle AT T35, Fils
ff TrogwEt, Fg |t Sy-aET, ur w off ey wiEar F w9 Y 9Oes, FISeE i
e "ITLTT (1) F efie 27 =rfehear wear = srfatera, #s o 95, g ot osg 530,
Frs fT ST-AT quT A oft gud afvEe et G s

N N

() STETT (2) F TLAT HFATA T TSR Sl T AT ST, ST

TTCEHT - TH G § Fhce 1T TR=AT TAT ITATC | ATHIT & AT g a<
Aeqa et TRIT 6 B H FHihcd 1 TR==1 T4 ST=1

[N enN

() arEaefid o w1 u¥ Metertera ursaefiy warioa BRaT ST, st -

N O o

R, TSIEEET, SU-HEET 997 g9 ai=Et F forw =i v, HErah
TR=T AT ITAT."

YT 7 T G

(3) T 1988 H FHHTSH 12 ZTLT TLTLT

A ATTHIH 6T €T 7 % T I AT Gd ey 79T &l S10, 372 -

ST gL 3T =4 e a9 1w el Rast % sreaeie T8 gu, & 531, A
TSAHAT, File STHAT MY T GEaT qrad 3T FATRATT FAT, TSTHAT, STHAT AT
LT = 6 FF o T2, S 39 I AT 3l, 1T T G F10 ST 8
erfehcaTart § v (.90 9o #i3 & q97 =t af=aT o ST=r e
TS A o AT ghars g

(4) TT 1989 H FHHTH 11 ZTLT TLATLH

HEATQLT HAT (AT TAT AcaT) ATATHAH, 1972 (FHTF 25 T 1972) il T 7 F TATH
¥ fAeferfaa amer sariud &t STu, sraia;-

() FE AT 7=, Fg A TogwEt, wE | STEEY 9T w6 o g9ey q9=g i)
Foqrieerta =i, TAEEt, ST AT §H< 9=a F FgE F qaeq Mt T a=al
Td IYAE UH G871 AT THT ot 9, F:9eh I FiTd % ghare gl Sl e
ATLA 1 HAT o TEEAT TAT I T o GaeA] &l el AT HaT AT, 1951

(1951 T &. 61) % T THI-THT I gAT0 U R 1o TR=3T U9 IqAT Gaeft
AT = orefi Ay gt 5.
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(2) FTs o TT, Fr AT ToT TAT, FS AT ST qAT FS AT ey G, 9
FE AT F 918 UH IIL 9T Bl ST IHeh GIT AT Taid Fecdodl & (Hagd | har
TAT 21, UHT feferce i IR=AT Ua ST AT A1 (4:9[eF ghaTe gl S 39 #1997
AT e (33T f9re) & Tem &7 = g,

GTIT 9 - F T TLATLT

(1) T 1976 H FHHTF 45 ZTIT TATT

A SATATTT T T 9 o AT ST eATHAT 6l ST Lol (AFferierd oy & dag &
T ST AT Tgl THSAT ST 16 7 1 U |7 1974 H e SATAT =l TS &,
ERIGE

(F) = aAterfaaT & orefie et ofF w1, et off <o w=f, foneft off Suwet aom
Foret T Sod 9= & 3F 96 Fedi S areq ; Y

(@) T &7 AT o6 [T gatsia [ara-eame & 39 giaem 6F arEq ua 39
ST TRATSRAT it arad S et T w5, foheft ot oo ==t foret ot Soeeft e
ot ot T wf=a &1 =a st F T e g

o7 TRt foreft off w0, el ot T =T, et ot Soei=ht a7 ot off so
qE T AT-FHT Agl o FT ATIT AT 98 AT-H7 T TR GIHT 39 TR <F
g 9Tt o Fafeafa 3w W=, e AT, IueElt AT gedy atea T SuEd wal o
TG I ATl 3T I AT-HT ATSTHAT, 1961 (FHH 43 T 1961) & THTSIAT o [T
TATEA T I HAT, ST HAT, STHAT AT GHIT G Tl THATT AT 2.

2) T 1997 H FHHTH 31 ZTLT TLATLT

HEATLT HAT (AT TAT dT) SATTHAH, 1972 (FHH 25 T 1972) Tl ST 9-Feh T

ox fAferfed g emfua it ST sfiY 39 gag | I8 q0AT ST & 9g arie
1 3T, 1994 & TATIUA T T2 &, AT~

() TH AT o el Fonelt w0, Torelt Troae=it, et Sae=it aom fordt sadiT
q=d A 3T THET Acdl i qEq AT FaT &7 sFae &/ @ET gatsia =arE
T %l 39 iaeT it araq Ud 39 77 Tt i aradq S et 73T, et
T, et ITeElt AT et |9 |atea & 39 At & i aqayT €,
Foqreata Tt @i, forelt Troae=ht, et Sowet qur et gas 9= 9 sa-a
Tl ToraT STTURTT 3% 98 -7 FATRAT Forelt /30, fonelt Trsaei=it, fhet SaweT o
Forell T 9=E g7 3 Afdsay 38 9% U 93T T <F g, et w3,
et s, Tt SowE o T Saarr af=a 1 39 I ol o T g
q TISd T A Fof THA § &, THI-H9T T2 AT AT-F7 8 Fe hl HAT &l ThH
ST AT Fe AT =l T, ST 9T g1, TeTe gl SITusl..
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HAT AT TAT QAT AT (25 of 72) T LTI H A FLET

(1) 45 of 1976 T -79%
(2) 15 of 1978 g -3

(3) 23 of 1981 T -3

(4) 17 of 1981 UTT -6

(5) 7 of 1983 T -4

(6) 24 of 1983 anT -7

(7) 7 of 1987 gTT -3, 4
(8) 12 of 1988 T -3, 4,7
(9) 11 of 1989 g1 -7
(10) 19 of 1992 T -4
(11)  250f 1997 T -3, 4
(12) 31 0f 1997 YT -9 h
(13) 27 of 2001 T -3,4
(14) 24 of 2008 T -3, 4
(15) 19 0of 2010 T -3, 4
(16)  250f 2012 T -4
(17) 17 of 2016 T -3, 4
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[published in "Extraordinary Gazette" of Madhya Pradesh
Dated the 31st march, 1973.]
Bhopal, the 12th January 1973-Pausha 22, 1894

No. 347-8-I-(i).--In exercise of the powers conferred by section 11 read with section 9 of the Madhya
Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972 (No. 25 of 1972) the State Government hereby
makes the following rules for the Payment of travelling and daily allowances to Ministers, namely :-

RULES

1. These rules may be called the Madhya Pradesh Ministers (Travelling and daily Allowances) Rules,
1972.

2. Definition.--In these rules "Minister" means a member of the Council of Ministers and includes a Minister
of State, A deputy Minister and a Parliamentary Secretary.

3. Under these rules, travelling allowances shall be admissible for such journeys as may be performed in
the public interest only. The journeys must have been necessitated by duties which can not be preformed
from the headquarters.

NOTE:--Performance of normal duties by a Minister at a place away from his headquarter to which he may
proceed purely for personal reasons shall not be sufficient to entitle him to draw travelling allowance.

4. (i) A Minister when travelling on duty by the railway is entitled without payment to reserve by high official
requisition a coupe in the first class compartment or in the air conditioned coach.

(i) Take with him in the reserved accommodation one relative subject to the authorise capacity of the
reserved accommodation; this concession is a admissible even if a Minister travels in a first class
compartment.

(iii) Accommodation at the lowest class for one personal servant and carriage of luggage up to 5 quintals
whether carried in the luggage van of the train or sent by any other train.

Freight charges for goods or stores other than those mentioned in clause (iii) [of sub-rule (1)] shall be met
by Minister himself.

When the journey is preformed under clause (i) of [sub-rule (1)], a Minister is entitled to incidental charges
as admissible to "A" grade officers and the charges for reservation of accommodation shall be paid by
Government ;

Provided that where a Minister travels by taking otherwise than on high official requisition a single berth in
an ordinary first class compartment or in an air conditioned coach, he may draw the actual fare paid plus
incidental charges as adminissible to "A" grade Officers.

5. (1) A Minister when travelling on duty by road is entitled to --

(i) Draw daily allowances at the rates specified in rule 7 when the journey is performed in the motor
vehicles provided to him under section 6 of the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam,
1972. The running expenses of the car will be borne by Government;
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(i) Recover the actual cost of conveyance by road or rail of one personal servant and personal luggage up
to five quintals.

(2) When a Minister travels on duty by road within the territories administered by another State
Government and the journey is under taken in a hired conveyance he shall be entitled to draw travelling
allowance at the rate of 32 paisa per Kilometre.

(3) If for any reason a Minister finds it necessary in the public interest to use a departmental car,
he shall be entitled to draw the daily allowance at the rate specified in rule 7 and the running expenses of
the car will be borne by the Government.

6. If in exceptional circumstances, a Minister finds it necessary to send his car empty by rail or
road from one place to another in the exigency of the public service, he shall be entitled to charge the
actual expenditure incurred on sending the car by rail or the actual cost of propulsion of the car for the
distance it is actually sent empty by road.

*7. Subject to the conditions laid down in supplementary rules 48 to 53 in Appendix V to
Fundamental Rules Volume II, a Minister is entitled to draw daily allowance at the rate of**[Rs. 51 (Fifty
one)] per diem, inside the State :

Provided that when on tour outside the State he shall be entitled to draw daily allowance at the
rate of ***[Rs. 60 (Sixty)] per diem :

Provided further that when on tour outside the State or on deputation a broad, he is treated as a
State Guest and provided free boarding and lodging at the expense of the Government of the State/Union
or Country visited, the daily allowance drawn will be limited to one half of what is admissible to him at
concerned place.

8. A Minister may exchange his daily allowance for mileage allowance when the conditions laid down in
supplementary rule 55 in Appendix V to the Madhya Pradesh Fundamental Rules, Volume Il are fulfilled.

9. A Minister shall be entitled to the concession of the drawal of half daily allowance admissible under
supplementary rule 55-A in Appendix V to the Madhya Pradesh Fundamental Rules, Volume II.

10. (1) A Minister when travelling by air is entitled to --

(i) the actual fare paid for the air journey save when such journey is performed under the credit voucher
exchange order system applicable to commercial Airlines. In the latter case, the charges shall be paid by
Government;

(i) The actual railway fare by the lowest class of one personal servant with free carriage by rail, of
personal luggage up to 224Kg., provided that a Minister who carries his personal effects by air, may,
subject to the maximum of 224 Kg. recover actual expenses up to the limit of the amount which would
have been admissible had he taken the same quantity by the surface route ;

(iii) for all connected journeys by road at either end on an air journey on single day not forming part of the

air journey or included in the air fare, mileage allowance at the prescribed rate limited to daily allowance
admissible under these rules.
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(2) On the cancellation of journey by air due to official reason a Minister shall be entitled to be reimbursed
by Government that net deduction made by the Air Transport Company on cancellation of the air passage.

(3) Incidental charges as admissible to "A" grade officers.

11. If a Minister is allowed free transit by air in a Government machine or in a machine chartered by
Government and has not to provide a separate conveyance at his own expense for his servants or
luggage he may draw the daily allowance admissible to him and not exchange it for mileage allowance. if,
however, a part of the journey is made by other means of locomotion, he may at his option draw in lieu of
the daily allowance the mileage allowance admissible for that part.

*Substituted by G. A. D. Notification No. 4348-3165-I (i), dated 2nd July 1976.

**Substituted by G. A. D. Notification No0.1661-1470-(1)-81, dated the 4th July, 1981. for the words, figures
and brackets "Rs. 31 (Thirty One)".

***Substituted by G. A. D. Notification No.1661-1470-1 (i)-81, dated the 4th July, 1981. for the words,
figures and brackets "Rs. 40 (Forty)"

12. (1) A Minister proceeding on duty outside India is entitled to draw the following:--

(i) Single fare for the journey from India to the place of visit and back ;

(i) daily allowance at the rates admissible to officers of corresponding grades under the Government of
India rules or actual expenses on boarding and lodging ;

(iii) actual expenditure on trips, gratuities and official entertainments where necessary ; and

(iv) Incidental expense such as taxi-hire, bab-hire, etc. incurred on official duty.

(2) Claim for actual expenses on board and lodging under sub clause (ii) for expenses under sub-clauses
(iii) and (iv) above, shall be supported by a certificate recorded on each travelling allowance bill by the
High Commissioner in the United Kingdom or by the Head of the Indian Mission in the country concerned,
or by an officer authorised by the High Commissioner or the Head of the Mission in this behalf, or by the
leader of the Delegation of which the Minister happens to be a member, to the effect that he has satisfied
himself that the expenditure was actually incurred and was in the interest of public service which
occasioned the journey and that the expenses are in accordance which the prevailing rates.

13. An advance may be granted to a Minister when he is proceeding on a journey outside India. The
advance may be granted at the discretion of the State Government up to an amount sufficient to cover his
personal travelling expenses subject to adjustment on completion of his tour in such manner as the State
government may in each individual case by order determine. An advance shall not be granted as matter of
course but only on occasions when the cost of travelling is so heavy as to be a serious burden on the
Minister's private resources.
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14. A Minister shall be entitled to travelling allowance for himself in accordance with these rules:

(i) in respect of the journey to Bhopal from his usual place of residence out of Bhopal for assuming
office ; and

(i) in respect of the journey from Bhopal to his usual place of residence out of Bhopal on
relinquishing office.

On such occasions he shall also, in addition, be entitled to extra single fare of the class by which he is
entitled to travel for each adult member of his family (as defined in Fundamental Rules) who accompanies
him and for whom full fare of that class is actually paid and one half fare of each child for whom such fare
is actually paid and transportation charges of his and his family's effects up to 48 quintals.

NOTE.-- The luggage charges admissible to a Minister under the above rule shall be regulated in
accordance with the rates prescribed in S.R. 81- C(1) and the rotes there under in Appendix V to
Fundamental Rules, Volume I, in case the luggage is transported by rail, and in S.R. 81-C (2) and the
notes there under in case the luggage is transported by road.

15. In the event of dissolution of the Council of Ministers consequent on the death or remitting of office by
the Chief Minister, a Minister who is away from Headquarter on tour on duty, shall be entitled, for return
journey to the Headquarter to the same travelling and other allowances as admissible to him under these
rules immediately before the dissolution of the Council of Minister.

16. The Madhya Pradesh Minister (Travelling and Daily Allowances) Rules, 1957 are hereby repealed :
Provided that anything done or any action under the rules so repealed shall, unless such thing done or
action taken is inconsistent with any of the provisions of these rules, be deemed to have been done or
taken under the corresponding provisions of these rules.

By order and in the name of the Governor of Madhya Pradesh

Shri B.J. Heerji, Special Sec.
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Bhopal, the 6th September 1974.

No. 7961-4266-I(i).--In exercise of the powers conferred by Sections 6 and 11 of the Madhya
Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972 (25 of 1972), the State Government hereby makes
the following rules for regulating the purchase and maintenance of conveyances for Ministers, namely :-

RULES

1. These rules may be called the Madhya Pradesh Ministers (Purchase and Maintenance of
Conveyances) Rules, 1974.

2. In these rules--

(a) "Act" means the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972 (25 of 1972);

(b) "Minister" means a member of the Council of Ministers and also includes a Minister of State, Deputy
Minister and a Parliamentary Secretary.

3. The State Government shall provide to each Minister a Motor Car for his use. *[........... ] The Car
shall be of such make and of such model as the State Government may, in each case, consider suitable.

4. The car with its accessories shall remain the property of the State Government. When a
Minister relinquishes his office, his car with its accessories shall be returned to the State Government or to
such officer as may be nominated by the State Government in this behalf.

5. No car shall ordinarily be replaced unless it has completed five years of service or has run a
total distance of 1,20,000 kilo meters in the case of a car above 20 horse power and 80,000 Kilo meters in
the case of car below 20 horse power;

Provided that a motor car which becomes unserviceable due to any reason before it has
completed five years of service or run a total distance as prescribed above, may be replaced after
following the procedure determined by the Government, from time to time, for replacement of Government
vehicles.

6. (1) Charges for the maintenance and upkeep of the car shall be borne by the State
Government.

Note.--Maintenance and upkeep of a car includes pay of chauffeur, registration, insurance fee
including all taxes, all repairing charges including periodical servicing etc., and replacement of worn out
parts including tyres and tubes.

(2) At the commencement of each month each Minister shall forward a certificate to an Office specified by
the State Government in this behalf state the total quantity of motor fuel purchased by him during the
month immediately proceeding, for use for the journies permitted under section-6 of the Act.

7. The Madhya Pradesh Ministers and Deputy Ministers (Purchase and Maintenance of Conveyances)
Rules, 1957 are hereby repealed;

Provided that anything done or any action taken under the rules so repealed shall, unless such thing done
or action taken is inconsistent with any of the provisions of these rules, be deemed to have been done or
taken under the corresponding provisions of these rules.

By order and in the name of the Governor of Madhya Pradesh.
S.N. RAO, Spl. Secy.

Omitted by Government of Madhya Pradesh General Administration Department Notification No.
1775/4774--1(i)79, dated 11th August, 1980.
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